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SHRI NARESH AGRAWAL: I want your commitment and everything.

MR. DEPUTY CHAIRMAN: I am always for helping the Members. You can give
notice and we will select according to the priority and according to the time available.

...(Interruptions)...

REGARDING ISSUES NOT TO BE RAISED UNDER RULE 267

aﬁﬂ[ﬁe Iqlad (RTSTT): 9, o 267 | issue d¥ raise Tebam W1 Hepdr %, g
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sft ag It (FeATae UG on): 97, 9% BT Ehars? ... (AIEM). .

DR. VINAY P SAHASRABUDDHE (Maharashtra): Sir, please give me one

minute.
MR. DEPUTY CHAIRMAN: Okay.

DR. VINAY P SAHASRABUDDHE: Sir, with folded hands, we are requesting
you that there are many new Members here and we have been repeatedly giving some
notices for Zero Hour mentions, and they are being denied; whatever maybe the
reasons; they may not be finding them meritorious. ... (Interruptions)... But, $9 Bk
el W AT AT 81 gEiey amarst o gar Sfd T8l 81 g aiae gy L (EEm). ..
&4 dler STy ART A9 vdg e © T o a1ge 3l 2ATSY & 9M & 39w
@1 9gHed HHY R dBR ST 18T 8, d1 39 UX gH M| Heerer &A1 9yl It is your

duty to protect our right to raise the issues in the Zero Hour.
MR. DEPUTY CHAIRMAN: Now, Sahasrabuddheji...

DR. VINAY P SAHASRABUDDHE: We are being disadvantaged for no fault of
ours. WW‘MW A dod © 21 issue raise B © 2T TG fbﬂf‘iﬁgf BrRiare! df
AET-ag1 BT S 2| FAT UG DBls N IbT 87 ... (D). .
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<. frma . wEegs: weicy, sAR AfieR @) w8 enud g | 81 amuwT g4
HRETUT GAT AIRYI ... (FATTH)....

sft Sumwmfa: e @R dfSw L (@@EF)... Please take your seat.
...(Interruptions)...

<1 fama 41, weee: W), 59 TR 3 SRR 3 H a7 8reeT e B ... (HdETH). ..
SHRI LA. GANESAN (Madhya Pradesh): Sir, what [ observe. ... (Interruptions)...

MR. DEPUTY CHAIRMAN: Now, please, sit down. I want the hon. Members to
know that any Member can raise a point of order, and if any Member raises a point of

order, the Chair is duty-bound to listen to that. ... Interruptions)...
sft T SrvrETe: 3 W S W B L. (FEEE). .

MR. DEPUTY CHAIRMAN: Mr. Naresh Agrawal, please don't interrupt.
.(Interruptions)... Listen to me. 1 am speaking. ...(Inferruptions)... Please listen, Mr.
Sahasrabuddhe. You should understand the procedure. Any Member can raise a point
of order. It is not that only Mr. Naresh Agrawal, or 'X' or "Y' can raise it. Today, Mr.
Naresh Agrawal and Dr. Subramanian Swamy raised the points of order. I heard both. You
understand this. Any Member can raise it. If a point of order is raised, the Chair 1s duty
bound to listen to that. But, after listening to that, the Chair may rule it out depending
upon the merit of the case which has been raised. That 1s a different matter. Therefore, 1

cannot pre-judge, | cannot prevent anybody from... (fnterruptions)...

DR. VINAY P SAHASRABUDDHE: I do not want to enter into ... ({nterruptions)...
But if somebody habitually does it ... (Interrupiions)...

MR. DEPUTY CHAIRMAN: Sahasrabuddheji, you know the rules. I am
talking. Please sit down. Such a senior Member should not do this. ... (Interruptions)...
Sahasrabuddheji, you are a senior Member, a well-behaved Member I allowed you. You
should know that the moment you stood up, I allowed you. Even then you are saying that
it 1s not allowed. It 1s not proper. Let me say. Please understand the procedure. As far as

the Chair 1s concerned, it is an indirect msinuation on the Chair. So, I have to explain it.

As far as the Chair 1s concerned, every Member 1s equal to the Chair. That 1s number
one. Secondly, any Member can raise a point of order. Simply because someone raised a

point of order on the other day, I cannot say that today, he cannot be allowed. That is the
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position. But, T have to listen to the point of order. Then only I can rule it out or accept it.
Today, I listened to Mr. Naresh Agrawal and Dr. Subramanian Swamy. I ruled out both
the points of order. In spite of your case not being a point of order, I allowed you also.

Therefore, don't think that the Chair 1s partial. That i1s the position.

Now, with regard to the suggestion made by Mr. Bhupender Yadav regarding Rule
267, I would like to clarify that if there i1s notice under Rule 267, it has precedence over
Zero Hour It has precedence and it has to be disposed of first because it comes under Rule
267 which is specifically mentioned in the Rules Book. Zero Hour is not like that. For
Zero Hour, there is norule. It is only hon. Chairman's discretion to allow Zero Hour. Now,
once a notice under Rule 267 is received, it is for the Chair to consider and dispose it. So,
to consider it, sometimes, the Chair may need the assistance of the person who gave the
notice. So, the Chair will allow him to speak. After listening to that, the Chair may reject
it. Here, we have a number of notices under Rule 267, and usually, the Treasury Benches
should know that... (Interruptions)... Listen to me. The Treasury Benches should know
that the Treasury Benches cannot, will not and should not move notice under Rule 267
because notice under Rule 267 is for the suspension of particular day's Business, which is

mostly Business agreed to between the Government and the Chairman.

So, it is the duty of the Treasury Benches to ensure that the House runs smoothly
as per the List of Business. Therefore, the Treasury Benches cannot give notice for
motion under Rule 267 as they cannot give Adjournment Motion in the other House,
and, to say that motion under Rule 267 should be stopped means that the Member of
the Treasury Benches is saying, 'block the Opposition from raising their view.' It is not
possible. Rule 267 has precedence. ...(Interruptions)... 1 will listen to you. Please sit
down. ...(Interruptions)... 1 ruled that out. ... (Interruptions)... Now, Mr. Anand Sharma,
what 1s your point under Rule 2677 ... (Interruptions)...

it TRw1 3rETer: 9N (). ..

MR. DEPUTY CHAIRMAN: No, I am not allowing you. ... (Interruptions)... Please
sit down. What is your notice under Rule 2677 ... (Interruptions)...

sft atg ¥t (Fewrae wgen): 9% .. (HauM). ..
st U= IE: W .. (FFEH)....

MR. DEPUTY CHAIRMAN: No, no. I have given my ruling. ... (Inferruptions)...

No discussion. Please sit down.



22 Regarding issues notfo  [RATYA SABHA] be raised under Rule 267

SHRI BHUPENDER YADAYV: Sir, I need a clarification. ... {Interruptions)...

MR. DEPUTY CHAIRMAN: If you want further clarification, please come to me
later. ... {Interruptions)...

sft an=g st A=y e B L. (Fag ™). {5 ot for R g L (I, .

MR. DEPUTY CHAIRMAN: T have given the ruling. ... (lnterruptions)... On Rule
267,1 have given the ruling. ... (Interruptions)...

sft anr==g wral: A ST T A A BT ... (HITH)...

MR. DEPUTY CHAIRMAN: One second. ... (Interruptions)... If you want to move
it under Rule 267, I have no objection. ... (ITnterruptions)... I only said that the Treasury
Benches do not do that.

SHRI ANAND SHARMA: Sir, you have already called me. ... (Interruptions)... You

have called me more than once, Sir. ... (Interruptions)...

MR. DEPUTY CHAIRMAN: Please. If you give notice {or motion under Rule 267,
I have no problem. Let it come; I will examine it. But I only said that as a matter of
practice and procedure, the Treasury Benches never do that. On that ground, I cannot
block the Opposition. ... (ITnferruptions)... Please understand this. ... (Interruptions)... Yes,
what 1s your point, Mr. Anand Sharma?

oft seg ¥l W, Ny 9! f[AeT gl . (=EE)...

oft Ioyamafa: 2mmy sied) giferyl What s vour point? ...¢hterruptions)...

oft foFa Sfear (swr udw): w1 ..(Feu)...

#ft e~ WMl W), e € SRaul L (FEUM)... $9 TRE ¥ FR BF Al
...(TAEH). ..

MR. DEPUTY CHAIRMAN: What is your point, Mr. Anand Sharma?

571 ST M ¥, BY Q91 3f% BY WA 370+ W F Ao, g & Fafael s
RIS X PAT o aTd] BT TR I TR0 BT &1 ARaay 3 Y T8T =T 2T 2
A HUHT B HSFTRID, e dr HeTeAT el o] wer 9 w7 fhar siidr 81 9Rd A
I U Goll AETAT el 61§ T 99 aH g e & Al i few a..

MR. DEPUTY CHAIRMAN: What 1s the problem? Nobody 1s questioning that.
...(Interruptions)...
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ot s vl @, § aar w1 g (S A0 g g dl e i
..(FAIF)... I B Sl . (@ag™)... a8 [ o o o= T . (aT). .

MR. DEPUTY CHAIRMAN: Please listen. ... (Interruptions)...

it 3 Wl R, SUd WIY-9R AeE] F HUM TS AN TRIE Yied
SATETATd ot 2, 91 feg e & UM uerHe o, sl o 5id # 14 |1 38 21 e,
i gfexy el Sft 17 w1 wam w5 <, R & fou wEie g1 o WReR 3t
T H v Grrd a¥ies © were Wil & we @l wieT QwE, S d AR B iel
AT, TR T8%0 @1 1 21 o=, 3T et & 100 Ard...

MR. DEPUTY CHAIRMAN: What is the issue? ... (Interruptions)...

sft amg Tl SfeRT St @Y centenary . (@), # 94 3BT § ... (THETH)...
e HETH et ST 1 Ja ifed sHeana S oft 9 ®1 15 ... (@aem)...

MR. DEPUTY CHAIRMAN: No, no. ..{Inferruptions)... Don't raise that
...(Interruptions)...

sfi sma~s vl ufed U SuRAR @ RO L (FEEM)... A9 36

centenary H+1 Qui ?
MR. DEPUTY CHAIRMAN: Not allowed, not allowed. ... {(Interruptions)...
sf} s IT: ST ST @ centenary TR FETGH? L (HEET). ..

MR. DEPUTY CHAIRMAN: Not allowed; ...{Interruptions)... not allowed.
...(Interruptions)...

sf} 3T IT: AT AT &R B .. (IFET). .

MR. DEPUTY CHAIRMAN: Notallowed. l am notallowing that. ... (Inferruptions)...
I am not allowing that.

ft 3+ vt 8 59 S bl ATHIA B . (TSTH)....

MR. DEPUTY CHAIRMAN: I am not allowing that. ... (Inferruptions)...
oft 3=g ¥t WIS S ART DI ATHIT TE ARAT . (FTT)....

MR. DEPUTY CHAIRMAN: I am not allowing that. ... (Interruptions)...

sf} 3T SWT: AT ~I<IT BT el B ... (). ..

MR. DEPUTY CHAIRMAN: Zero Hour. ...(Interruptions)... Zero Hour
...(Interruptions)... Please sit down. ... (Interruptions)... Sit down. I am not allowing that

under Rule 267. ... (Interruptions)... Yes, what do you wish to say?
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THE LEADER OF THE HOUSE (SHRI ARUN JAITLEY): Mr. Deputy Chairman;
Sir, normally, the Chair uses its own discretion and allows the points of order, which in
most cases, are not points of order to be raised in the Zero Hour. The Chair 1s also using
its discretion for allowing Members to raise motions and propose motions under Rule
267 but in every case, we have found that these are not motions under Rule 267, and,
therefore, it 1s a practice which 1s being grossly abused. The Chair must also be guided
by the principle that you cannot have a Zero Hour run only for the benefit of television

cameras. That is something which is happening here. ... (Interruptions)...

sft TR ST T ... (FFE).... T T 91 2 ... (FGET)....

SHRI ~ ANAND SHARMA: Sir, they want to muzzle the Opposition.
...(Interruptions)... It is our right to speak. ... (Interruptions)...

FT 3T A8 T BT {6 T R I 2 3 9201 T2 I 27 ... (FEEH).... T
MY FAT BT FATGI 6 =T BT SIen SiR g1 T2 HRT Sy | (AGEH)... T 98
AR bt g fawn 21 .. (@9 H). .

MR. DEPUTY CHAIRMAN: Listen. ...{Interruptions)...

SHRI ARUN JAITLEY: Can we take what Mr. Anand Sharma has said today?
...(Interruptions)...

MR. DEPUTY CHAIRMAN: That 1s why. ... (Interruptions)...
SHRI ARUN JAITLEY: The whole speech has to be expunged ... (Interruptions)...
MR. DEPUTY CHAIRMAN: I have not allowed that. ... (Interruptions)...

SHRI ARUN JAITLEY: The whole speech has to be expunged for even the Chair
18 bound by a rule which says that you do not refer to high constitutional authorities and

what they have said in a debate in the House. ... (Interruptions)...
MR. DEPUTY CHAIRMAN: Did he do that? ...{Interruptions)...
SHRI ARUN JAITLEY: That 1s the purpose behind what he said.

MR. DEPUTY CHAIRMAN: He cannot do that. ...{Interruptions)... I agree with

you. ... (Interruptions)...

SHRI ARUN JAITLEY: What is the point in dragging. ...{Interruptions)...
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SHEI ANAND SHARWA: [ have not referred to. . Jrderrupions) . The Leader
of the House has not even heard me. . (Irterruptions).. I have not refarred to any ligh
conshhitional anthonty .. Trrerruptions) .

SHEIARITN JAITLEY: Wa lmow the spirit of what vouars saying. . (Irtenuphons) ..
W lmowr the spirit of what vou are saving. .. (Tnwrruptions)..

SHEI AWMAND SHARMA: It iz what vour Goverrpnentis doing. ... Trtrarruptions ) .
It 15 not menhommg MNehnmi. Jrnrerriprions).. You cannot tell me what to rase.
coTnrerruptons).. iy, [ oam sarry, [ have a nght to raize this, L Traterripiions).. Hon

Membershave anght . Trrarruprions) ..

ME. DEPUTY CHAIEMMAN : Anand Sharmay, please it down. ... JTrterrupions) .
You agree. fInrer riprions ). 1 am not allowing that .. Frrerrupions) . Anand Sharmai,
I have not allowed wou. . Irrerruptions).. [ am not allowing Anand Sharma.

o (Tnrerruptons ).
=HEI AWM AND SHARMA: What wrong have [ said? . (Trterruptions ).

ME. DEPUTY CHAIEMAM: Pleaze st down. ... Trrerruprions) .. [ tell vou thus [
agres withthe hon Leader of theH ouse that marry of the issuesreferred. .. Trrerraptions) ..
Letme completeit. .. (Trterruptions).. Mlay of the issuesreferred here mder il e 267 are
nct relevant. That 15 why [ am not allowmg them. I have not allowed Enle 267 discussion
till now. I have heard it all and dizeussion under Fula 267 has been rejected bacansa the
subjects are not relevant according to me al=o. But for the Char to decide whether to
accept or not, the Chay has to listen to them . That 1= the poirt. .. Frderrphions).. That
1s the poirt. .. (Trrerruptons).. Thisis number one. Mumber two, T have to go through
the record and if Iir, Anand Sharma has referred to any lugh conshtubonal authonty,
the whole thing will be expunged You cannot do that. . Trkerruphons).. You cannot do
that.

o & e (S A ey e fet S A IEa, A ot A
fapraft oft highast T high constitutional autharity TS T2 o =1 f2rar )

b o e o Lot i sl e e A8 L0 (1 0 B Qilin) MY o i T

= 1 L g 3 S high constitutional authority b highest

T Imansliteration m TTrdn scopt.
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ME. DEPUTY CHAIEMAN : Directly or indirectly. . (Tnferruplions)...
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mHET ARUN JAITLEY: 5ir, they don't want Members to take up Zero Hour
... {Irdarniptions) .

T Trarsliteration in TTadu s mapt.
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SHRI ANAND SHARMA: It is not true. ... (Inferruptions)...

SHRI ARUN JAITLEY: This is all being enacted because they don't want a
particular reference being made in Zero Hour by some Members who have given the

notice. ... (Interruptions)...

SHRI ANAND SHARMA: I strongly object to this. ...(Interruptions)... You
are questioning the integrity of my statement. ... {Tnterruptions)... This is most unfair.

...(Interruptions)...

SHRI ARUN JAITLEY: Therefore, the Chair must protect the rights of other
Members. ...{Interruptions)...

sft SavTafer : i Afee Sfl, P ey It (@EE)...

MATTERS RAISED WITH PERMISSION
Need for a National Policy for old parents neglected by children

off waq Afdas (dor9): w2, § up aadHe Q9 & Hux we o e [Sa
aTedl § 3R ag fawe wg ¢ o sard) wepfa § wrar-fiar @ wrar &1 gof & e )
...(AET). .. TIT-fieT @t wwrarT &1 goit foom = 2, 1% a1 2 b oot & wwa #
Aretr-faar w1 faeenlRa far st g1 SA® ddrT ge1awein § 396 T B ad) Bl §
gl dTgdl § b wvar ¥ 3rue fdn @) anen 44 gy, 14 Wid @1 adrg e
fopam om1 591 391 # sravr AR arust Hial-fiar @1 40 dlert @Y e B & forg o R e
i gt gl Sus e wror =ieTeR @Y [yl TR ke @ fas et widr-faer @
RNThR I WA g1 o S 2T 2, Are- Ut &1 @ fwam o we1 21 i A fien
JEd 378 Sidl ThSHY I RIE@R 2, S99 915 Rren 3 €, S99 918 32 ana-Fw
T B ...(HFEM).... 915 H g} W geg A1a1-fUan @1 @ @ ol 8, fovwpr st

2l...(a9EH). ..

i T IUATA (SR TR MR, AT W R AT T T ©7 What is the

issue? ...(Inferruptions)...

sft s Tl (RRmae ugen): AEied, 9 d¥g gAR! Amar & garr gl @
Tl ... (ADET)....

MR. DEPUTY CHAIRMAN: This is Zero Hour mention. ... (Interruptions)...

sft vaq feres: w13 7e-Man gg 1S €, ST g@TUT 31T €, old-age 31T<1 €, a1
FT T R &1 S 813 =18 g fop 519 IR 7 59 AaY H DI TR0 2, W,




